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0.A,1246/94, ' " . Dt. of Order:19-7=835,

(Grder passed by Hon'ble Shri A.8.Gorthi, Member (A) ).
The claim of the applicent is for a directionto the
Respondents to grant him Travelling Allowance and Daily
RLlouance and other incidental charges conseguential to his

transfer from 0jhar, Nasik to Hyderabad.

2 The applicant is a permanent staff member of the

Defence Ressarch and Devalopment Organisation (DRDO), having

joined that organisation on 20-4-81 in the grade of Senior
Scientific Assistant, He was subsequently promoted as Jr.Scien-

tific Officer and while working thus he kxx applied, in res-
ponse to a netification of the Union Public Servics Commission;
Por the post of Sr.Scientific Officer, Gr.II in the Defence
-Asronautical Quality Assurance Services in the Dira;tuqaia of
Technical Development & Production (Air) under the Department
qP Defence Production and Supplies, Ministry of Defence, vas
selected and was otfered the temporary poét of Sr.Scientific
Officer, Gr.Il. Conseguently he was relieved from nis parent
crganisstion vide office order dt.3-2-1992, The said office
‘order is to the effect-fhat the applicant was releasef/ig;,»’f;r

perimdlof two years, which would commance from tha//

handedbver charge of his post in I.T.R., Bala’

would be on lien for a pericd of tuo yep

lateskhat the applicant would have to el

D.R.D.0. within the period of tuo years o\

)y
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0.R.D.0. at the end of tuo years to-take-up his assignment ir{ the
Department of Technical Devalopment & Production (Air). He
joined the new eorganisaticn and was taken as strength of the
said establishment with effect freom 9-4-392, It is apparent that
for his move from Balasore to Ozhar, he was given Travélling
Allowance and Deily Allowance and also joininé tima. The appli-
cant having served in the said organisation for some time,

stipulated

decided to revert to his parent organisation, within the/period

of two years.

3. gn 12-8-93, he submitted a formal representation to the

 Seientific Adviger,througnh proper channel?stating that ha was

willing to go back to 0.R.D.0. for greater job satisfaction. In

that representation he also requested that hs could be conside-

red, on repatriation, Por posting either to D.R.D.L., Hyderabad
or to C.R.E., O.R.D.0., Lucknow, because of his past experience.
Obviously, his request was sccepted and hs was allowad to join
DRDL, Hyderabad. The dispute is whether or not he is antitled
to claim Travelling Allowance and Daily Ailouanca for the move

from Ozhar to Hyderabad.for self and family members.

4, The Respondents in their reply affidauitrhaua not
L

refuted any of. the material facts avsred by ths applicantwﬁ‘?-

the C.A. Their main contention is that the move
cant from Ozhar to Hyderabad was at his}ijﬂ/

as per extamt rules, a Government employ
o

*

own raquest is not entitled to claim T

Daily Allouvance, In support of this con

b )
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to 5.R.114, which reads as under :=

"S.R.114,Travelling allowance may not be
draun under this section by a Govermment

servant on transfer from cne station te

another unless he is transferred to the
public conveniénce and it entitled to pay
during the period occupied by the journey.
A transfer at his cwn reguest should not
be treated as a transfer for the public
convenience unless the authurity sanction~
ing the tranéfer, for special reasons

which should be recorded, otherwise directs.”

S A careful reading of the above provision would clearly
indicate that it refers to the transfer fromone station to

~ anocther station®at thé request'oflthe émplayee. The scops af
this ruls cannot be expandéd, to apply, to a case where an
employee requests for being reverted to his parent organisation.
Such a request cannot be treated as a request transfer ffrom
one statiow&c ancthar station, In his representation addressed

to the Sciaentific Adviser, the applicant clearly stated that

he was uil%}ng to be frepatriated tc his parent organisation i.e.
D.R.D.DS for oreater job satisfaction, It was only incidental
that he expressed his desire to be posted, on repafriation)aither
to ORDL, Hyderabad or to CRE; ORDE , Lucknow, The reguest of

a
the applicant being thus essantialiyq/prayer for his reversign.s>——

to the parent organisation, cannot be treated af/i/r

transfer from Ozhar to Hydersbad for personal »

B There is another important aspecfff
requires examination, The terms on Wi

\
allowed to leave DRDO and jainﬁé’thelﬁﬁ?
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indicate that his lisn in the parent organisation was retained
for tue years and that he wouid have to sither ravert to DRDO

the

withip / said period or affer his resignation to take up his

assignment in DTOP (Air). In other words, the DROU is bound to

take the applicant back into fheir service in cass he expresse;
his desire to reveft to DROD within the period of tuc years. The
said reversion to DROU cannot therefore be equated with °
t:ansfer ﬁf an employees at hié DwnlrequESt and for personal

reasonsg from one station. to another.

7 It is evident that the DRDO itself took the view initially
that the abplicant was entitled to Travelling Allowance and
Daily Allowance but fslt that the amount of Tfaualling and

Daily Allowances should be paid to the applicant by the DTDP
(Air), i.e. the borrcu;ng drganisation., This was disputed by
tha létmér and as a result the matter was referred tb the

Ministry of Defence, who in consultation with the Ministry of
Fihanca, cams to the conclusion that the move from Ozhar to

Hyderabad being on Rig own requsst, kkxx the applicant is not

entitled to Travellingand Daily Allocwances.

B As alrsady noted, the move of the applicant from Ozhar

e

to Hyderabad is conmsequential to hig %éﬁ@é%tt@éﬁgﬂiggp"af 

parent organisation i.e. OROC. It is notj

for transfer
request /from one station to another

s
i

Ll

s8nse The respondents are thersfo e ]

\ ¢

morally or legally to deny the applic

%
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Allouwance and Daily Allowance.

9. In the result, the G.A. is allowed and the Respondents
are directed to scrutinise the claim of the applicant for

Travelling Allowance and Dearness Aliouance and pass the game

in accordance with the relevant rules. It is not for the Tribumal
to examine, much less decide, as to who in the Ministry of Defence
is competent to sanction the Traveiling Allowance and Daily
Allouance. This will be decided by the Department itself. Res-
pondents to comply with this directioﬁ uithin a period of four’

months from the dete of communication of this order. No order

(A.B.GGRTH

Member (A)

as to costs.

Dated: 19th July, 1995,
Dictated in Open Court.
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